IN THE CENTRAL ADMINISTRATIVE TRILZUNAL
PRINCIRAL BENCH

OA No. 2025/95

Ney Del'hi this the 6th Day of February, 1997

Hon'ble Smt.Lakshmi Swaminathan, Member (J):

3hri Shailendra Singh

s/o Sh.Afflatoon Singh

?/0 C/0 F-1775, Netaji Nagar,
New Dalhi.

e Flpplic Ent
( By Advocate Shri R.K, Kapoor )
1, The Jirector General(uWorks)

Central Public Works Depa tment,
Nirman Bhauwan, Nsy Delhi-110011

2, The Ex2cutive E£nginesar, M,Division,
C.P.W.D. R.K,Puram, New Uolhi

e+ flospondznts
(By Advocate Shri V,.S.R. Krishna )

O RDB R (ORAL)

(Hon'5la Smt. Lakshmi Suaminathan, Membar (J)

The appiicant submits that he yas appointad as an
Znquiry Clerk uith the respondents on 18,1,1332 hy way of a 37;
work order, According to him, his services havs beozn c- tinﬁgﬁjf
from time to time without intsrcuption which shous that tho
respondants reguired his services and that his servicns uor:f
slso satisfactorv, He further submits that thz raspandsnts

should bs raestrained from termninating his ~ervicis and that
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ha shgould be regularised in service,The applic -ni h:s sleag
submitted thut his cas2 should b2 consivered -as ether
Czsual labourers uwho have complsted 240 days, for r;gulgriS:f}QWb
2. The respondeits have filad their raply contrnvar:i%tﬁ
tha above stand and thzsy have also submit:ad th-t sinzg tho
applicant uagangaged on contract basis, this Tribunal ®as Ao _,;‘}
jurisdiction and no impugnad ordsr hgs baen passed tarminating
tha services of ths applﬂ:aﬁt. Thay have submittod that tha
& .
applicant uwas appointed by way aﬁéuork ordor on conirqct
basis as EZnquiry Clerk w.a8.f. 18.1.1992. They hsve also
submitt ed that the quastion of regularisation of tha afflicgﬂit‘ijl

on the basis that he haS‘COmpleted 240 days do2s not arisos
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They further submit that as per tha Rscruitment Rules, ths
enquiry clerk has to be appointed from persons who qualify
tﬁrough the Staff Selaction Commission (SSC), Housver, theg
respondsnts have not denied the fact that they had continueé 5“

e

the sasrvices of the applicant till data, In this connectian

the Tribunal's order dated 27,10,1995 is also relavant,

3. In the above facts and circumstances ot the cass ,?
and after having Considered the plsadings and submissions
made by both the learnaqéounsel, it is apparent that the
respondents have continucusly employed the applicant as
cnquiry Clerk w.e.f, 18,1,1992 without any broeak., Thera ar911
no avernments made by the respondents that his servicaos ars’
other than . gatisfactory. 1In the circumstances, there?ona,:'
if the respondents need to employ a person as Enquiry Clgrkgg

thay shall consider the gpplicznt®s case for tegularisatiahi

'in accordance with the relevant rules/instructions,includinj

the eligibility conditions, as prescribed in thoe rules,

4, O.A. is disposed of as above. No ordor as to casts, -

W"‘Q"(‘ébm_.'
(5mt.Lakshmi Suamiﬁgfgggjpa

Member (J)
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